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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 270/2023 

In the matter of: 

Shrankhla Mittal ...Applicant 

Versus 

Govt. of NCT of Delhi & Others ...Respondents 

STATUS REPORT ON BEHALF OF DELHI POLLUTON 

CONTROL COMMITTEE WITH RESPECT TO ORDER DATED 

14.12.2023. 

. That this Hon'ble Tribunal took up the above referred matter on 20.04.2023. 

Regarding restaurants, bars, pubs and cafes which have been running Live 

Music Events on open Rooftops, using loudspeakers and other sound 

equipment’s at Hauz Khas Village. In violation of Noise Pollution 

(Regulation and Control) Rules, 2000. 

. That, in compliance with the previous orders of this Hon’ble Tribunal in 

the above-mentioned matter, DPCC filed the reports on 25.08.2023 and 

07.12.2023, which are available on the records of this Hon*ble Tribunal. 

. That, in the report dated 07.12.2023, it was apprised to the Hon‘ble 

Tribunal that: 

a. SDM has imposed Rs 1,00,000/- (one lakh) as EC against 10 units 

(@ Rs 10,000/- per unit) for violation of the provisions of the Noise 

norms. 

py 
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D 
b. DPCC issued Show Cause Notices to 4 units for imposition of EC 

of Rs 30,00,000/- (thirty Lakhs) for violation of the provisions of 

the Water and Air Act. 

4. That, this Hon‘ble Tribunal taken up the matter on 14.12.2023 and pleased 

to direct DPCC to re-examine the issues with regard to environmental 

compensation imposed and take action against the non-compliant units in 

accordance with law. 

5. That, SCN for levying of EC of Rs. 7,50,000/- each was issued to 4 units as 

they are operating without installing pollution control device and without 

obtaining mandatory Consent to Operate (CTO) under the provisions of the 

Water Act-1974 and Air Cat-1981. As per CPCB categorisation, the 

activity of restaurant falls under Orange Category. As per the policy of 

DPCC dated 30.03.3022, EC for orange category unit is Rs. 3,75,000/- and 

the amount gets doubled if unit is operating without consent {Please see 

page 4-6 of policy}. Policy of the DPCC dated 30.03.2022 is enclosed 

herewith as Annexure-1. 

6. That the units where EC has been proposed to be levied are restaurants 

which comes under RESDH (Restaurant, Eating Houses, Sweet Shops, 

Dhabhas and Hotels) sector. As per the DPCC policy, the formula for the 

imposition of EC on industrial sector will also be applicable on the 

restaurants as per their category (White/Green/Orange/Red) under Air & 

Water Act. 

7. That following is the status of 4 units which are non-complaint and notice 

for imposition of EDC, of Rs. 7.50 lakhs, was issued as the units were 

found operational without consent and also without requisite wastewater 

treatment system thereby causing water pollution: 

(a) M/s Coast Café, A unit of Ms Ogaan retail Pvt Ltd, H2, 2" Floor, 

Hauz Khas village, Delhi-110016. 

(b)M/s Hustle Bar, 30-B, 2" Floor, Hauz Khas Village, Delhi-110016. 

‘M/s Coast Café, A unit of Ms Ogaan retail Pvt Ltd, H2 3™ Floor, 

Hauz Khas village, Delhi-110016. 
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(d)M/s Fork You, Building No-30, 1° Floor, Hauz Khas, New Delhi- 

110016. 

8. That, three units listed at (a) to (c) in Para No. 7 above have not submitted 

any reply to the SCNs and so closure directions under section 33(A) of 

Water Act, 1974 and u/s 31(A) of air Act, 1981 were issued apart from 

issuing an order imposing EC of Rs. 7.50 lakhs each vide letters dated 

01.4.2024. Fourth unit at (d) above has applied for consent and an order 

imposing EC of Rs. 7.50 lakhs was issued vide letter dated 01.4.2024. 

Copies of the closure directions issued to 3 units and orders imposing EC to 

all the 4 units are enclosed as Annexure-2 (Colly). 

9. In view of the above, the present action taken report may kindly be taken on 

L a eel 
(Dr. B.M.S. Reddy) 

Sr. Environmental Engineer 

record. 
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foneave- J 

Naa’ 

saa DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI 

Wan 5TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110 006 

all visit us at : http://dpcc.delhigovt.nic.in 

F, No. DPCC/RDPC/EC/2022/3582. ~ 35 30 Dated: 30]a)22 

OFFICE ORDER 

Sub: Report of the Committee constituted for deciding methodology for 

assessing Environmental Compensation to be levied on defaulter units. 

A Committee was constituted for deciding methodology for assessment and 
quantum of Environmental Compensation to be levied on defaulter units 

based on the degree of violation(s). 

Approval has been accorded by the Chairman, DPCC, to the report of the said 
Committee which is enclosed herewith for compliance by all the concerned. 

The EC policy/ methodology shall be come into force with effect from 1% April 

2022. 

This is being issued as approved by the Competent Authority, DPCC. 

(B. L. Chawla) 

SEE, RDPC 

Encl: As above 

Copy to: 

1. The Pr. Secretary (Env)-cum- Chairman, DPCC 

2.The Member Secretary, DPCC 

3. The Director (Env). Govt. of NCT of Delhi 
4, All Engineers of DPCC 

5. Incharge, Air and Water Laboratory, DPCC 
6. Law Officer, DPCC 

7.Administrative Officers, DPCC 
8. Incharge, IT Cell- for uploading on website of DPCC 
9. Master File, RDPC 

224



CE) 

DELHI POLLUTION CONTROL COMMITTEE 

Report of the Committee constituted for deciding the methodology for 

assessing Environmental Compensation (EC) to be levied for various 

violations. 

CPCB had forwarded a Record Note of Discussion on ‘Environment Compensation to be levied 

on Industrial Units’ in 63"? Conference of Chairmen and Member Secretaries of Pollution 

Control Boards and Committees held on 18.03.2019. In the said conference, it was decided that 

“SPCBs/PCCs may frame their own Guidelines on Environment Compensation based on 

CPCB’s Report”. Accordingly, the methodology regarding ‘Environment Compensation to be 

levied on Industrial Units’ as recommended by CPCB was taken as the basis for framing the 

guidelines of DPCC and policy was framed on 21.05.2019. 

Delhi Pollution Control Committee has been imposing Environmental Compensation (EC) 
towards damages caused by the industrial units as a deterrent, in compliance of orders issued by 

the Hon’ble National Green Tribunal as well as other Hon “ble Courts. 

A Committee under the Chairmanship of Member Secretary with following members was 

constituted vide office order dated 13.10.2020 to finalize formula/devise mechanism for 

levying EC in other sectors and reviewing of existing policy 

« Sh. Pankaj Kapil, SEE, 

e Dr. BMS Reddy, SEE, 

e Sh.BL Chawla, SEE, 

e Dr. Anwar Ali Khan, SEE, 

« Sh. Dinesh Jindal, LO 

The Guidelines of CPCB for calculating Environmental Compensation, has been taken as the 
basis for deciding the Environmental Compensation to be levied for different activities in 
Delhi. Directions of Hon’ble NGT in different matters have also been taken into consideration 
while framing/arriving at the methodology and quantum of EC for various types of violations. 

The Committee was of the view that while devising the methodology/criteria to arrive at 
appropriate EC that many ancillary activities may be the subset of any other major activity 
having multiple cause of the action for imposition of EC. In such cases the EC will be guided 
by the activity which is an umbrella activity for the related ancillary activity. 

To be more precise, in case EC is being imposed on major activity then the cognizance of 
ancillary activities which are the subset of the major activity shall not be taken and there shall 
not be any provision to sum up the cumulative EC and it will be imposed on major activity as a 
single incident of violation under Air & Water Act.
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™~ This policy will supersede the policy on the subject dated 19.05.2019 and the subsequent 
decisions taken on the concerned subject files. Nothing herein contained shall be deemed to 
effect any right and liability or legal relation constituted before this office order comes into 
force. 

Standard Operating Procedure for imposing Environmental Compensation is enclosed as 
Annexure-1, 

Keeping in view of the above deliberations, the Committee recommended the Environmental 
Compensation for the following sectors as under: 

Sector Activity/ violation 

Sector-1 Industry 

Sector-2 Plastic Waste Management Rules, 2016 

Sector-3 Restaurants, Eating Houses Sweet Shops, Dhabas and Hotels/Guest Houses 
[RESDH Sector], 

Banquet Halls / Resorts/ Party Lawns 
5 Star Hotels/ Other Complexes covered/ not covered under the ambit of 
EIA Notification 

Sector-4 Activities causing dust pollution 

Sector-5 Healthcare Facilities and CBWTF 

Sector-6 Noise Pollution 

Qantar_7 Tinian Gin ae rs 

6 

} 

Another location factor (LF2) may be adopted based on location as under: 

S.No. Location of the activity Location Factor (LF) 

1, Activity foal in notified industrial areas 1.0 

2. | Activity located in redevelopment industrial 125 
areas/ conforming to the land use 

3, Activities non conforming to the land use 1.5 

e). “N” is number of days for which the violation took place i.e. the period between the day of 

violation started and the date of compliance of directions. In any case, N shall not be less 

than 15 days. The cases in which N i.e number of days for which the violation took place 

is not actually measurable or doubtful, N shall be considered for 30 days. 

The above said formula for calculating EC is applicable for the violations related to Air Act & 

Water Acts, like: 
Sees 1 es ie. cs

226



oO) SECTOR-1 

Industry 

After deliberation, the Committee decided that the formula devised for the imposition of 

Environmental Compensation on all type of industrial activities/units (except activities specific 

mentioned in this policy) in Delhi is applicable as under: 

EC=PIxRxSxLFxN 

Where, 

EC is Environmental Compensation in Rs. 

PI= Pollution Index of Industrial Sector 

R= A factor in Rupees for EC 

S=Factor for scale of operation 

LF=Location Factor 

N=Number of days of violation took place 

After deliberation, the members of the Committee unanimously recommends the following 

criteria in the context of Delhi: 

a) The average Pollution Index (PI) is a factor based on pollution potential of a unit. As 

suggested by CPCB, Pollution Index for Green, Orange, Red and Negative/ prohibited 

category activity may be adopted as 30, 50, 80 and 100 respectively. 

b) “R” isa factor in Rupees, 250 as recommended by CPCB. 

c) The “S” Factor which is a measure of scale of operation of a unit/ activity/facility may 

be based on small/medium/large size of operation. 

S. No. Activity S Factor 
1. Micro/Small Scale 0.5 

2: Medium Scale 1.0 
3: Large Scale ES 

d) The Location Factor (LF) in NCT of Delhi may be adopted based on combination of 2 

distinct factors such as (i) Population of the city (LF:) and (ii) Location of the activity 

(LF). 

LF= LFixLF, 

Since Delhi Metropolitan area has a population exceeding 10 Million, location factor 
(LF}) may be adopted as 2 uniformly for every part of the city. 

abs be 
4 

L yal 
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Another location factor (LF2) may be adopted based on location as under: 

S.No. Location of the activity Location Factor (LF) 

ie Activity located in notified industrial areas 1.0 

2. Activity located in redevelopment industrial Bees | 
areas/ conforming to the land use 

3 Activities non conforming to the land use 1,5 

¢). “N” is number of days for which the violation took place i.e. the period between the day of 
violation started and the date of compliance of directions. In any case, N shall not be less 

than 15 days. The cases in which N i.e number of days for which the violation took place 
is not actually measurable or doubtful, N shall be considered for 30 days. 

The above said formula for caleulating EC is applicable for the violations related to Air Act & 
Water Acts, like: 

e ETP/ECS not installed / non operational 

¢ Treated effluent quality/ emission level(s) not meeting the norms. 

e Channelization system not installed/ non functional 

e Use of fuel other than PNG/LPG/Electricity. 

e Not connected with CETP conveyance system / discharging effluent in open drain. 

¢ Operation of DG Set during the period of ban imposed under GRAP/ CAQM. 

e Use of banned fuel during GRAP/ CAQM 

For the violations mentioned above wrt units located in notified Industrial Areas on the basis of 
above formula, EC on Micro/ Small Scale industrial units in Delhi for different categories is 
calculated as below: 

# Green Category unit EC= 30x 250x0.5x2xN =Rs. 7500xN 
» Orange Category unit EC= 50x 250x0.5x2xN =Rs. 12500xN 
>» Red Category unit EC= 80x 250x0.5x2xN =Rs.20000xN 
» Negative/Prohibited Category unit EC= 100 x 250 x 0.5x2xN=Rs. 25000xN 

The cases where ‘N’ is not actually measurable or doubtful, N shall be considered as 30 days, 
amount of EC for 

> Greencategory ~ Rs. 2.25 Lakhs 
> Orange category - Rs. 3.75 Lakhs 
> Red category - Rs. 6 Lakhs 
> Prohibited/ Negative Category - Rs.7.50 Lakhs 

4 ve 
OO 
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D 
“The units which are engaged in White Category activities and operating without Consent/ 

Acknowledgement under Air/ Water Act, EC of Rs. 20,000/- will be imposed. 

The units which are engaged in Green/ Orange/Red Category activities and operating without 

Consent under Air/ Water Act, EC amount will be doubled. 

Apart from EC amount calculated under violations of Air & Water Acts by the industrial units 

of any category, EC for the below mentioned violations will also be added : 

1. Violations wrt HWM Rules- Rs. One Lakh (LS) 

2. Violations wrt PWM Rules- As per EC amount calculated by PWM EC formula 

3. Extracting ground water without permission/ Illegal Borewell — Rs. 2 Lakhs 

Standard Operating Procedure for imposing Environmental Compensation is enclosed as 
Annexure-1. 

SECTOR-2 

PLASTIC WASTE MANAGEMENT RULES, 2016 

Pursuant to the directions of Hon’ble NGT in the matter of CPCB Vs. State of Andaman & 
Nicobar & Ors. (EA No. 13/2019 in OA No. 247/2017), CPCB has filed a report along with the 
EC methodology on 05.01.2021. 

As per CPCB, cost incurred on management of one ton of plastic waste is approximately 
Rs.4000/- per ton. PWM Rules entrusts the responsibility of development and setting up of 
infrastructure for segregation, collection, storage, transportation, processing and disposal of the 
plastic waste on the Local bodies as well as the Producers/Brand Owners. The cost is to be 
incurred on plastic waste management shall be distributed equally (ie. Rs.2000/- per ton of 
plastic waste on Local bodies & Rs.2000/- per ton of plastic waste on Producers) for the 
purpose of assessment of Environmental Compensation. 

To act as deterrent, EC of 2.5 times of Cost incurred on management (C) i.e Rs.5000/- per ton 
of plastic waste shall be levied on PIBOs and Recyclers. 

The possible. violations as per PWM Notifications & listed out by the CPCB have been 
considered by the Committee for arriving at a suitable policy looking at the scale of operations 
in NCT of Delhi. 

After discussions with different manufacturers of machines and products and to maintain the 
uniformity, Committee proposes to consider production from each machine (tubing/extruder) 
as 0.3 MT/day and the formula as given under will be used for calculating the quantum of EC: 

EC wrt PWM Rules=Cx PxMxN 

Where C = Rs.5000/- 

M= Number of Machines (Extruder/ Tubing) installed in the premises of the 
unit 

P= Production per machine/ day. 
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“ N=Number of days of violation (will be same as recommended for “Industries” sector). 
By using the data as above, one can arrive at EC as below: 

EC= 5000 x 0.3xMxN 

=1500xMxN 

Rule No Violation Environmental Compensation 

4 (1) Carry bag made of virgin or recycled| 1. Seizure of products 
plastic not meeting the specified thickness. produced in violation of the. 

‘ . Fa provisions. 
Plastic Sheet or ie, which is not an 2. 1500xMxN 
integral part of multilayered packaging and 
cover made of plastic sheet used for 
packaging, wrapping the commodity not 
meeting the specified thickness. 

Using plastic material for packaging/ 
sachets for storing, packing or selling 
gutkha, tobacco and pan masala. 

4(1) Manufacturer selling raw material to | EC=Rs. 1500xMxN 
producers not having Registration. 

4(1) The manufacturers or seller of|Intimation of violations to 
compostable plastic carry bags operating | CPCB for taking necessary 
without certificate from the Central | action. © 
Pollution Control Board / not complying 
with conditions specified in Certificate 
issued by CPCB 

4(2) Single Use Plastic prohibited w.e.f.|1. Seizure of products 
01.07.2022. manufactured, 

2. Closure of operations. 
3. EC=1500xMxNx2 

9(1&2) PIBOs failure to submit Action Plan for }1. Closure of operations. 
EPR 2. EC=5000 x N 

9.3 Manufacture of multi-layered plastic which |1. Closure of operation of the 
is non - recyclable or non ~ energy unit, 
recoverable or with no alternate use of }2. Rs. 5000xN 
plastic. 

9.6 Non-maintenance of Record & details of | | EC=Rs. 1 lakh (LS) 
the person engaged in supply of plastic 
used as raw material to manufacture carry 
bags or plastic sheet or like or cover made 
of plastic sheet or multi-layered packaging 
by Producer. 

ey 
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(a) 

11 Non-marking/labeling of Plastic carry bags |1. Seizure of products 
and multi-layered as per PWM Rules. _ manufactured. 

2. EC=1500x MxN 

13 Non-compliance of conditions stipulated in | Cancellation of Registration. 
the Registration by PIBOs Rs. 1 Lakh (Lump sum) 

13 Manufacturer operating without 1. Closure of operations. 
Registration under PWM Rules, 2. EC=1500xMxNx2 

13 & point Importer/ Brand Owner carrying business | Closure of operations. 

6.3 of without Registration through online C=Rs. 1 Lakh 
Annexure-II | centralised portal of CPCB. E é ine im) 

13 & point | Producer/ Plastic Waste processor(s) 1. Closure of operations. 
6.3 of carrying business without Registration 2. EC=1500xMxNx2 

Annexure-II | through online centralised portal of CPCB 

Point 6.4 of | PIBOs, Plastic Waste processor deal with | 1. Producer / Reprocessor - 
Annexure-II | any entity not Registered through online EC=1500 x Mx N 

centralised portal of CPCB 2. 1 & BOs - EC=1 lakh (LS) 

13 & Point 7 of} Producer / Brand Owner not meeting set | EC= Rs 5000/per ton of PW 
Annexure-II] | PWM _ target(s) as per Registration | introduced by the producer or 

Certificate. brand owner for which EPR 
liability has not been fulfilled 
for the period under 
consideration. 

Point 10 of | Failure by PIBOs to maintain /provide | Rs. 1 Lakh (Lump sum) 
Annexure-II | details of packaging material 

Point 10.6 of | Failure by PIBOs to submit Annual Return | EC=Rs. 5000/- per day x N 
Annexure-II_ | by 30™ June 

Point 11.2 of 

Annexure-I] 

Failure by Plastic waste processor to 
submit Annual Return by 30" April. 

EC=Rs. 5000/- per day x N 

Point 11.4 of 

Annexure-IT 
Submission of false information by Plastic 
waste processor. 

1. Cancellation of 
Registration. 

2. EC=Rs. 1 Lakh (LS) 

Pe ms v4 \vy 
Su

231



@) 
Restaurants, Eating Houses Sweet Shops, Dhabas and Hotels/ Guest Houses [RESDH 

Sector] , Banquet Halls / Resorts/ Motels/ Party Lawns, Five Star Hotels & other 

Complexes. 

SECTOR-3 

The Committee recommended that the formula detived for the imposition of Environmental 

Compensation on Industrial sector, will also be applicable on following units as per their 

category (White/ Green/ Orange/,Ked) under Air & Water Act: 

1. Restaurants, Eating Houses Sweet Shops, Dhabas and Hotels/ Guest Houses [RESDH 

Sector] 

2. Banquet Halls / Resorts/ Motels/ Party Lawns etc. 

3. Five Star Hotels, Commercial /Office Complex which are covered or not covered under 

EIA notification. 

SECTOR-4 

ACTIVITIES CAUSING DUST EMISSIONS 

a) Building and Construction Projects 

b) Ready Mix Concrete Plants 

c) C&D Waste Processing Plant 

d) Dust Pollution from other sources 

a) Building and Construction Projects 

Dust emissions are an environmental nuisance both on-site and off-site. Dust during handling 

of construction fine aggregate/ material like cement, sand and soil, excavation work, unpaved 

atea filled with loose soil release a wide range of particle sizes and material types that can 
catise e serious health problems tanging from eye irritation, nose and mouth to affecting the 

the construction ae (on-site) and to those in the immediate viola (off-site). The finer 

particles (usually invisible) are transported further can cause health hazards (off-site). 

SOP/ Guidelines for checking the compliances w.r.t. dust control measures at Building and 

construction sites as per Annexure-2 shall be followed. 

Hon’ble National Green Tribunal vide its order dated 10.04.2015 in OA No. 21 of 2014 and 

OA No. 95 of 2014 inter-alia directed that, “if any person, owner and or builder is found to be 

violating any of the conditions stated in this order and or for their non-compliance such 

person, owner, builder shall be liable to pay compensation of Rs. 50,000 per default in 

relation to construction activity at its site ......”. 

sos NX 
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Subsequently in an application filed by Delhi Govt., the NGT vide its order dated 20.07.2016 in 

M.A. No. 360 of 2016 in OA No. 21 of 2014in the aforesaid matters inter-alia directed that, “if 

the offending construction in plot up to 100sq.mt. the environmental compensation would be 

Rs. 10,000/-, if the offending construction in more than100 sq. mtr. But up to 200sq.mt., the 

environmental compensation would be Rs. 20,000/-, if the offending construction is in a plot of 

more than 200 sq. mt. but less than 500sq. mt. the environmental compensation would be Rs. 

30,000/-, while the offending construction is in a plot area of more than 500 sq.mt. the 

environmental compensation would be Rs. 50,000/- as already directed by the orders of the 

Tribunal. Wherever the constructed area is more than 20,000 sq. mtr.the environmental 

compensation would be Rs. 5 Lakhs. This rate will operate prospectively.” 

In view of the above, the Committee recommended the EC of Building & Construction 

activities for each default is as follows. However, the amount will be doubled during 15 

October — 31 January looking at deteriorating ambient air quality during this period. 

S.No. Area Environmental Compensation. 
i BUA (constructed area)>20,000 Sqm Rs 5,00,000/- 

2. | Plot Area above 500 sqm up-to 20,000 sqm Rs 50,000/- 
BUA (constructed area) 

3. | Plot Area> 200 sqmup-to 500 sqm Rs 30,000/- 
4. _| Plot Area>100 sqm and up-to 200 sqm Rs20,000/- 
5. _| Plot Area up-to 100sqm Rs 10,000/- 

b) Ready Mix Concrete Plants 

DPCC has issued an office order dated 27.12.2017 outlining the dust control measures to be 
implemented in RMC plants. EC amount will be arrived as per its category as the RMC plant is 
placed in Green category. However, the amount will be doubled during 15 October — 31 
January looking at deteriorating ambient air quality during this period. 

c) C&D Waste Processing Plant 

Committee recommends the quantum of EC on C&D Waste Processing Plant(s) similar to the 
red category units. However, the amount will be doubled during 15 October — 31 January 
looking at deteriorating ambient air quality. 

d) Dust Pollution from other sources 

Hon’ble NGT vide its order dated 28.04.2015in OA No. 21 of 2014 and OA No. 95 of 2014 
directed that there shall be complete prohibition of burning of any kind of garbage leaves, 
waste plastic, rubber, self-molding compound and such other materials in the open. It was 
further directed that for every incident of burning of any such above stated material, the person 
who is found actually burning such material and/or responsible for or abating such burning 
would be liable to pay compensation of Rs. 5000/-. 

Hon’ble National Green Tribunal vide its above mentioned order dated 10.04.2015 in aforesaid 
matterinter-alia directed that all the construction material and debris shall be carried in the 
trucks or other vehicles which are fully covered and protected so as to ensure that the 

mete
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Cw) 
construction debris or the construction material does not get dispersed into the air or 
atmosphere, in any form whatsoever and if any person, owner and or builder is found to be 
liable to pay environmental Compensation of Rs. 5,000/- for each violation during carriage 
and transportation of construction material, debris through trucks or other vehicles. 

Keeping in view above, the Committee recommended the following Environmental 
Compensation: 

adequate cover 

Type of violation Environmental 

Compensation 
Burning of garbage/ plastic waste/ Burning of biomass/ garden waste | Rs 5,000 

Illegal dumping of C & D waste on road sides/ public land/ vacant Rs 25,000/- 
land/ flood plain of Yamuna covering the area of 100 Sqm or more 
legal dumping of C & D waste on road sides/public land/vacant Rs 5,000/- 
land/ flood plain of Yamuna covering the area of less then100 Sqm. 
Transportation of construction material, debris through trucks or | Rs 5,000/- 
other vehicles without proper covering 

Road dust due to pot holes (EC on land owning agency) Rs 50,000/- 

Illegal dumping of Garbage on road sides/vacant land causing dust Rs 5,000/- 
pollution 
Shops engaged in storage and sale of building material without Rs 5,000/- 

Considering the air quality of Delhi during winter seasons, Committee recommended that the 

EC amount will be doubled for the violations between 15" October and 31 January. 

234



g SECTOR-5 
Healthcare Facilities & CBWTE 

The CPCB has issued Guidelines for imposition of EC against Health Care Facilities & 
CBWTF (as per Hon’ble NGT order dated 12.03.2019 in the matter of OA 710 of 2017) for 
vatious violations. After considering the ground realties, accordingly, the Committee 
recommended as under: 

Healthcare Facilities 

Environmental Compensation for Healthcare Facilities (HCFs): 

EC for HCFs = HRxTxSxRxN 

Where; 

HR  —Health Risk factor 

Tr - Type of Healthcare Facility 

S — Size of Health Care Facility 

R — Environmental Compensation factor 

N — Number of days of Violation 

HR Health Risk (HR) is a number from 0 to 100 and increasing HR value denotes the 
increasing degree of health risk due to improper handling of BMW in healthcare facility. 

Further, in any case minimum Environmental Compensation in respect to Healthcare Facility 
shall not be less than Rs.1200/- per day. 

The HCF operating without Consent under Air/ Water Act (as applicable), Authorisation under 
BMW Rules and agreement with CBWTF, EC amount will be doubled. 

Common Biomedical Waste Treatment Facility 

Environmental Compensation for Common Biomedical Waste Treatment Facility (CBWTF): 

Environmental Compensation for CBWTFs = PIx Sx Rx N 

Where; 

PI- Pollution Index 

S — Size of Operation 

R — Environmental Compensation factor 

N — Number of days of Violation 

Further, in any case, minimum Environmental Compensation in respect to Common 
Biomedical Waste Treatment Facility shall not be less than Rs. 3,000/- per day. 

The CBWTF operating without Consent under Air/ Water Act and Authorisation under BMW 
Rules, EC amount will be doubled. 

wail 
~ 
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®) 
SECTOR-6 

The CPCB has issued Guidelines for imposition of EC for violation of Noise rules (the report 

of the CPCB dated 12.06.2020 was accepted by the Hon'ble Tribunal in the order dated 

11.08.2020 in the matter of OA No. 519 of 2016) for various violations. The report of the 

CPCB is as follows: 

Enlistment of violation of Noise Rules and their respective scale of Environmental 
Compensation. 

Sr. | Violation of Noise Rules Compensation (in Rupees) to be 
No. paid by defaulter 
a Use of loud speakers/ public address system | Rs. 10,000 
2. Violation wrt Generator Sets norms 

a) | DGsets more than 1000 KVA Rs. 1,00,000/- 
b) | DG sets 62.5 to OOO KVA Rs. 25,000/- 
c) | DG sets upto 62.5 KVA Rs. 10,000/- 

5. Violation of use of sound emitting | Rs. 50,000/- 
construction equipment 

4, Bursting of Firecrackers beyond the prescribed time limit prescribed 
4(1) | Violation by Individual/Household Residential Silence Zone 

/Commercial 
/Mixed Zone 

1,000 | 3,000 
4(2) | Violation during Procession 10,000 Fine to | 20,000 Fine to 

a. Public Rallies be paid by|be paid by 
b. Barat during marriage Organizer Organizer 
c. Religious event 

43) | Violation within a fixed Premises: First violation: Rs. 20,000 Second 
a. Function organized by RWA, violation: Rs. 40,000 (Fine to be 
b. Marriage Function paid by Organizer and Owner of 
c. Public Function the place.) 
d. Institution function 
e. Banquet Hall More than Two Violation: Rs. 
f. Open ground functions 1,00,000 and action under E(P) 

Act,1986. 

The Committee recommends to adopt the same in toto. However, EC of Rs.50,000/- will be 

imposed on the premises owner/ occupier of weddings for bursting the fire crackers when there 

is a ban especially during winter months (15 Oct-31 Jan). 

. 
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= SECTOR-7 

Non conforming areas 

In the areas outside notified industrial/ Redevelopment Areas, Committee recommended that 

Environmental Compensation amount may be imposed on Lump sum basis is as under: 

> Godown/ storage of plastic scrap — Rs. 1 Lakh 

> Unit found operating/ sealed by other agency: 

White category - Rs. 40,000 

Green category - Rs. 2 Lakhs 

Orange category - Rs. 5 Lakhs 

Red/ Prohibited category - Rs. 10 Lakhs 

Dr. K.S. Jayachandran Sh. Pankaj Kapil Dr. BMS Reddy, 

MS, DPCC Sr. Env. Engineer Sr. Env. Engineer 

ee : uy 

Sh. B L Chawla, Dr. Anwar AjKhan, Sh. Diftesh Jindal, 

Sr. Env. Engineer Sr. Env. Engineer Law Officer 

> *
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ANNEXURE-1 

SOP/GUIDELINES FOR IMPOSING ENVIRONMENTAL COMPENSATION ON 
VIOLATION FOUND IN VARIOUS SECTORS 

1. Show Cause Notice for imposing EC for the 30/60 days (as applicable} shall be issued 
within 5 working days from the day of inspection/ at the time of inspection by cell 
incharge. 

2. The cases in which N i,¢ number of days for which the violation took place is not actually 

measurable or doubtful, N shall be considered for 30 days for the unit applied/obtained for 
Consent under Air & Water Act. 

3. The unit operating without Consent under Air & Water Act or Registration under PWM 

Rules, EC amount will be doubled i.e. N shall be considered for 60 days. 

4. Apart from imposition of Environmental Compensation, SCN/ directions for closure of the 

unit /activity under the provisions of relevant Acts may also be issued simultaneously. 

5. If unit submits compliance report along with supporting documents w.r.t. date of violation 

started and verified by the concerned Cell Incharge, EC be imposed for the period of N as 

verified by Cell Incharge. However, N shall not be less than 15 days. 

(Explanation: For calculating total days of violation N = N; + No. 

Where: 

Ni- No of days between date of start of violation and date of inspection of unit. 

N2- No of days between date of inspection to date of receiving of compliance report 

in DPCC along with supporting documents. 

Concerned cell incharge shall certify N; on the basis of documentary evidences 

collected during inspections or submitted by the unit along with compliance report in 
response to SCN for EC issued by DPCC). 

6. If unit submits compliance report but fails to establish date of start of violation by the 

supporting documents submitted by the unit, N i.e. number of days of violations shall be 

considered as 30/60 days and EC be imposed accordingly. 

7. Tf unit is re-inspected within 3 months after receiving the compliance report and found 

non-compliant during verification, closure directions shall be issued to the unit and orders 

for imposing EC shall be issued for the period from date of first inspection to date of 
issuance of closure directions. 

8. Ifthe unit fails to submit compliance report within 21 days of issuance of SCNs, order for 

closure and order for imposing EC shall be issued for the period from date of first 

inspection to date of issuance of closure directions. 

WwW Po ye 
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~ 9. On the request, unit may be allowed to deposit EC amount in installments. Unit shall 

deposit Pay Order/ Demand Draft of minimum 40% of total EC amount along with 3 equal 

installments in subsequent months with respect to the remaining amount through Post 

dated Cheques (PDCs). 

10. The closure directions will be kept in abeyance for a period of 30 days to allow the unit to 

apply/install requisite pollution control system(s)/rectification of deficiencies/testing 

purposes. No commercial operations shall be permitted during the said 30 day period. 

11. Directions for closure shall be revoked after rectification of deficiencies and submission of 

compliance report with all supporting documents along with deposition of total amount 

of EC or 40% + PDCs. 

12. Consent to Operate to a unit in the same premises will be granted only after deposition of 

total amount of EC or 40% + PDCs as the case may be. 

ANNEXURE-2 

SOP/GUIDELINES FOR CARRYING OUT INSPECTIONS REGARDING DUST 

CONTROL MEASURES AT BUILDING AND CONSTRUCTION SITES 

Following Standard operating procedure needs to be followed for inspections of construction 

sites keeping in view that installation of Anti Smog Guns is mandatory at large construction 

sites: 

i. Dust/wind breaking walls of appropriate height around the periphery of the construction 

site. [High Significance] 

(Explanation: In projects requiring Environmental Clearance, Wind-breaker of appropriate 
height i.e. 1/3rd of the building height and maximum up to 10 meters shall be provided. 
This is meant for preventing blowing out dust side the boundaries of project which is 
emanated from construction activities like excavation and construction material handling 
and other dust causing activities. At any stage of construction the height of wind breaking 
wall should not be less than 1/3™ of the height of the structure of the building erected and 
ideally if height of the proposed building is 30 m or more, wind breaking wall of 10 m 
should be provided at the commissioning of construction activity) 

ii, Whether Anti Smog Gun(s) installed (for > 20,000 sqmtbuit up area). [High Significance] 

(Explanation: Environmental Clearance is required for Building and Construction Projects 
having built up area more than 20,000 sqm. Environmental Clearance is applicable in 
modernisation of existing operational building even if the additional construction is for 
built up area less than 20000 sqm. if total area after expansion crosses threshold limit of 
20000 sqmt. Therefore Anti Smog Gun will be applicable even for such modernisation 
projects envisaging construction of less than 20,000 sqm, if it involves excavation work for 
foundation otherwise it will be exempted) 

uy Ew My 
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iii. Tarpaulin or green-net on scaffolding around the area under-construction and the 
building. [High Significance for BUA <20,000 sqm, Medium Significance for BUA > 
20,000 sqm in view of mandatory provision of ASG] 

(Explanation: only those scaffolding needs to be covered which are enveloping the area 
under finishing /construction) 

iv. All vehicles including carrying construction material and construction debris of any kind 
should be cleaned and wheels washed before leaving the construction site. [High 
Significance] 

(Explanation: Vehicles leaving the sites carries the mud and dust with them if not cleaned 
before leaving the site. Provision for washing and cleaning of vehicles should be made at 
exit gates of construction site) 

v. All vehicles carrying construction material and construction debris should be Sully covered 
and protected so as to ensure dust from construction material or debris does not become 
air-borne in transportation. [High Significance] 

vi. All construction debris and construction material of any kind should be stored on the site 
and not dumped on public roads or pavements. [High Significance] 

vii, No loose soil or sand or Construction & Demolition Waste or any other construction 
material that causes dust shall be left uncovered. [High Significance for BUA < 20,000 
sqm, Medium Significance for BUA > 20,000 sqm in view of mandatory provision of 
ASG] 

(Explanation: Cement, sand and other fine aggregates/construction material needs to be 
covered properly, excavated earth need sprinkling if coverage is not possible due to large 
surface area, cement should be stored in a ware house ideally) 

viii, No grinding and cutting of building materials in open area, Wet-jet should be used in 
grinding and stone cutting. [High Significance for BUA < 20,000 sqm , Medium 
Significance for BUA > 20,000 sqm in view of mandatory provision of ASG] 

ix. Unpaved surfaces and areas with loose soil should be adequately sprinkled with water to 
suppress dust. [High Significance] 

x. Roads leading to or at construction sites must be paved and blacktopped (i.e. metallic 
roads (for >20,000 sqmt built up area). [Medium Significance] 

(Explanation: In case the roads ate under maintenance or paving is under process, 
sprinkling and enhanced operation of Anti-Smog Gun should be implemented) 

xi. Construction and demolition waste should be recycled on-site or transported to authorized 
recycling facility and due record of the same should be maintained [Medium 
Significance] 

xii, Every worker working on construction site and involved in loading, unloading and 
carriage of construction material and construction debris should be provided with dust- 
mask to prevent inhalation of dust particle. [Medium Significance] 
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iii, Arrangement should be provided for medical help, investigation and treatment to workers 

involved in the construction of building and carry of construction material and debris 

relatable to dust emission. [Medium Significance] 

xiv. Dust mitigation measures shall be displayed prominently at the construction site for easy 

public viewing. [Low Significance] 

[ High Significance for BUA>20000 sqm: (i),(ii),(iv),(v),(vi)(ix) and if ASG 

notinstalled(iii),(vii),(vili)shall also be of high significance. 

High Significance for BUA< 20000 Sqm: (i),(ii),(iii),(iv),(v),(vi), (vii), (viii) & (ix)] 

Imposing Compensation on defaulting Construction Sites: 

In case of violation of High Significance following action may be taken: 

(i) In case project is having built up area more than 20000 sqm and the violation includes non- 

installation of ASG, directions for stoppage of construction activity without installation of 

ASG along with notice proposing appropriate Environmental Compensation and to submit 

point wise compliance of the rectification of deficiencies observed during inspection. 

(ii) If violations observed are other than ASG installation, SCN proposing Environmental 
Compensation and to submit point wise compliance of the rectification of deficiencies 

observed during inspection. 

In case of violation of Medium/Low Significance, notice for rectification of violations will be 
issued giving 10 days time. 

OW BE Wy \ne ™
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cab DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT 

(GOVT. OF NCT OF DELHI) 
2" FLOOR, C-BLOCK, VIKAS BHAWAN-II, UPPER BELA 

ROAD, CIVIL LINES DELHELS4 
{ visit us-at website: hu iffdy cosdel hi ifestyle for 

—-Eevironment 

File No. DPCC/CMC-IUNGT OA No.270/2023/ \S>\~ tét Date: et\=W\ao24 

Subject: - Imposition of Environmental Compensation. 

Whereas, Central Pollution Control Board ig the “State Board for all the Union. Tersitories to exercise 
powers and perform functions under the Water (Prevention & Control of Pollution) Act, 1974 and Air 
(Prevention & Control of Pollution) Act, 1981. 

And whereas, Central Pollution Control Board has delegated all its powers and functions under the Water 
(Prevention & Control of Pollution) Act, 1974. and Air (Prevention: & Coritrol of Pollution) Act, 1981 in 

respect of Union Territory of Delhi to Delhi Pollution Control Committee vide Notification No. $.0. 198 
(E) dated 15.03.1991. 

And whereas, the whole Union Territory of Delhi has been declared gs an Air Pollution Control area, under 

sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification No, 
GSR 106.(E) dated 20,02.1987, 

And whereas; it is mandatory under ws 25/26 of the Water: (Prevention & Control of Pollution) Act,.1974 

that no person without the: previous consent of the DPCC shall Establish or take any-steps to establish any 
industry, operation of process or any treatment and disposal system an extension or-addition thereto, which 
is likely to digcharge’ sewage or trade effluent Into a stream or well or sewer or on land. 

And whereas, in pursuance to the Hon'ble NGT order dated 29, 08.2023 in O.A, No.270/2023 in the matter 

“Shiankhla Mittal Ve. Govt. of NCT of Delhi” an inspection of your unit namely M/s FORK YOU, 
building No-30, 1* Floor, Hauz Khas New Delhi-110016 (hereinafter referred as Addressee”) was carried 

out by a joint team of officials of Revenue department, MCD:and DPCC on 12.10.2023. During the said 

inspection, unit: found operating without valid Consent to Establish/ Opérate under Water (Prevention. and 

Contral of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 198] from DPCC 

and without MCD license apart from installing any pollution control system, thereby causing damage to the 
environment. . 

And whereas, SCN proposing Environmental Compensation of Rs. 7,30, 000 (Rupees Seven Lakh fifty 

thousarid only) was issued. to you vide letter dated 16.11.2023. The: addressee has submitted reply after: the 

‘stipulated time of 15 days and said reply has been Considered and found unsatisfactory. 
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Now, therefore the addressee is hereby directed to deposit an amount of Rs.7,50,000/- (Rupees Seven Lakh 

Fifty Thousand Only).as Environmental Compensation (EC) as per’ the “Polluter: Pays” principle. The said 
amount be deposited in the form of Banker's Cheque/ Demand Draft or through RTGS/ online system in 

Account No, 40071442347 (IFSC Code : SBIN0005715) {Branch : State Bank of India, Kashmeré Gate. 

Delhi — 110006) in favour of Delhi Pollution Control Committee or DPCC within 15 days. Failure to de so 
will attract recovery of the said aniount as artears of land revenue: without any further reference to the 

addressee unit, a 
Innes CDe- Il 
ae areas ; : 

iia? ppliation a cat y : 
2 fell ne 

Mis FORK YOU, «cee Gate, Dethi-110005 
Building No 30, 1" Floor, 
Hauz Khas Village; 
Delhi-110016 

Copy to: 

. The 53DM (Hauz Khas), Office Complex of DM(South), M.B. Road, Saket, New Delhi- 
110068. = 

2. Master’ file, CMC-IL 
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By Speed rowena( ) 

: DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT 

ROAD. CIVIL LINES DELHESS 

(visit us at website « bttpi/dpce dethioovt nic, ini } 

ae wk ae 

File No, DPCC/CMC-IUNGT OA Nio,.270/2023/ t62~ Leb Dateral [o4 wee 

gS) 
pea 

Subject: Directions for closure under section 33 (A) of the Water (Prevention and Control of 
Pollution) Act, 1974 and under section 31 (A) of the Air (Prevention and Control of Pollution) 
Act, 1981 as amended till date: 

Whereas, Central Pollution Control Board is the State Board for all the: Union Territories to 

exercise powers and perform functions under the Water (Prevention & Control of Pollution) Act; 1974 and 
Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, Central Pollution Control Board has delegated, all its powers and functions under the 
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 

1981 in respect of Union Territory of Delhi to. Delhi Pollution Control Committee vide Notification No. 

$.0. 198 (B) dated 15.03.1991, 

And whereas, the whole. Union Territory: of Dethi has been: declared as an Air Pollution Control 

area, under sub séction (1) of section’ 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide 

notification no, GSR 106 (E) datéd 20.02.1987. 

And whereas, it is mandatory under w's 25/26 of the Water (Prevention & Control of Pollution) Act, 

1974 that no person without the previous consent of the DPCC shall Establish or take any steps to:establish 

any industry, operation or process or any treatment and disposal system an extension or addition thereto, 
whichis likely to:discharge sewage or trade effluent into a stream or well or sewer of on land. 

And whereas; in pursuante to he Hon’ble NGT order dated 29.08.2023 in O.A, No.270/2023 in 
the matter “Shrankhla Mittal Vs, Govt, of NCT of Delhi” an inspection of your unit namely M/s Hustle Bar, 

30-B, 2” Floor, Haug, Khas ‘Village; Delhi-110016 (hereinafter referred as “Addressee”) was cattied out by 
a joint team of officials of Revenue department, MCD and ppcc: on 17,10,2023, During the said 

inspection, unit found operating without valid Consent to Establish/ Operate under Water (Prevention and. 
Control-of Pollution) Act,.1974 and the Air (Prevention and Control of Pollution) Act, 1981 and without 

MCD license from DPCC apart from installing any pollution control system. 

And whereas, SCN’w's 33 (A) of the Water (Prevention and Control of Pollution) Act, 1974 and 

under section 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981 as amended till date along 
with SCN for imposition of Environniental Compensation of Rs. 7,50,000(Rupees Seven Lakh fifty 

thousand only) was issued to you vide letter dated 16.11.2023, 
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Now therefore, in view of the above; the Competent Authority in DPCC in exercise of powers 

conferred upon Delhi Pollution Control Committee, 33(A) of Water (Prevention and Control of Pollution) 

Act, 1974 ws 31(A) of Air (Prevention and Control of Pollution) Act, 1981 as amended to date, has 

decided to issue the following directions :- 

1. That the addressee unit shall close your unit with immediate effect. 
2. Thatthe concerned Sub-Divisional Magistrate takes necessary action for the effective closure of the 

‘addressee unit with immediate effect. 
3. That the concerned authority i in BSES, Rajdhani Power Ltd disconnects the electricity/power supply 

of the addressee unit with immediate effect. 
4. That the concerned authority in DJB disconnects the water supply connection ‘of the addressee unit 

with immediate effect. 

| You shall also be liable for penal action under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 in case on non-compliance of 
the above said directions. 

This is being issued as per the approval of the Chairman, DPCC. 

peheharass | CMC 

SGA vn amerial | Bisines 
M/s Hustle Bar, wiki Paltation Ce: patrol C Onunitie 
30-B, 2" Floor, Hauz Khas Village, ‘Abe Sth Flor, ISBT Bu ins Delhj-110016. Kashmere Gate, Deihi-] 15 

Copy for necessary compliance to: 

I. The SDM (Hauz Khas), Office Complex of DM(South), M.B. Road, Saket, New Delhi- 

110068 to ensure the effective closure of the addressee unit with immediate effect and 

submit the compliance report within 15 days of issuance of these directions, 

2. The Chief Executive Officer (CEO), BSES Rajdhani Power Ltd., BSES Bhawan, Nehru 

‘Place, New Delhi-110019 to disconnect the power/electri¢ity supply of the addressee unit 

with immediate effect and submit the compliance report within 15 days of issuance of 

these directions, 

3. The Member (Water Supply). Delhi Jal Board, Varunalya Phase-II, Jhandewalan, New 

Delhi-110055 to disconnect the water supply to the addressee unit with immediate effect 

‘and submit the compliance report within 15 days of issuance of these directions, 

4. Master File.
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By Speed Post 

DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRON MENT 

(GOVT, OF NCT OF DELH 1) 

@™ F LOOR, C-BLOCK, VIKAS. BHAWAN-H, UPPER BELA 

ROAD, CIVIL, LINES DELHI-S4 
( visit us at website: httpy/dped. de ing 

File No.DPCCICMCAIUNGT OA No.270/2023/ [£4 = (64 Dateiet (oMjasen 

Subject: - Imposition of Environmental Compensation. 

Whereas, Central Pollution Control Board is the State Board for all the Union Territories to exercise 

powers and perform functions under the Water (Prevention & Control of Pollution) Act, 1974 and Air 

(Prevention & Control of Pollution): Act, 1981, 

And whereas, Central Pollution Control Board has delegated all its powersand functionsunder the 

Water (Prevention & Control of Pollution) Act, 1974 and Ait (Prevention & Control of Pollution) Act, 
1981 in respect of Union. Territory of Dethi to Delhi Pollution Control Committee vide Notification No. 
8.0; 198 (@) dated 15.03.1991, 

And whereas, the whole Union Territory of Delhi has been-declared as an Air Pollution Control 
area, under sub section:(1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide 

notification No: GSR 106 (2) dated 20,02,1987. 

And whereas, itis mandatory under w/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 that no person without the previous consent of the DPCC shall Establish or take any steps to-establish 

any industry, Operation or process or any treatment and disposal system an extension or addition thereto, 

whiol is likely to discharge sewage or irade:effluent into a’stream or well or sewer or on land, 

And whereas, in pursuance tothe Hon'ble NGT order dated 29.08.2023 in O.A. No.270/2023 in the 
matter “Shrankhla Mittal Vs: Govt. of NCT. of Delhi” an inspection of your unit‘namiely M/s Hustle Bar, 

30-B, 2nd Floor, Hauz Khas village, New Delhi-1 10016 (hereinafter referred as. “Addressee”) was carried 

out by a joint team/of officials Of Revenue department, MCD and DPCC on 17. 10.2023. During the’ ‘said 

inspection, unit found: ‘operating without valid Consent to Establish’ Operate under Water (Prevention and 
Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981. from DPCC 
and without MCD license apart from installing any. pollution control system, thereby causing damage to the 

environment, | 

“And whereas, SCN’ proposing Environmental Compensation of Rs. 7,50,000 (Rupees: Seven Lakh 
fifty thousand only) was. issued to you vide letter dated 16.11.2023. The addressee has failed to submit any 

reply Watt, Said SCN dated 16.11.2023 within the stipulated time period, 
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Now, therefore the addressee is hereby directed to deposit an amount of Rs.7,50,000/- (Rupees 

Seven Lakh Fifty Thousand Only) as Environmental Compensation (EC) -as per the “Polluter Pays” 

principle. The said amount be deposited in the form of Banker's Cheque/ Demand Draft or through RTGS/ 

DY 

online system in Account No. 40071442347 (IFSC Code : SBINQ005715) (Branch ; State Bank of India, 

Kashmere Gate, Dethi—1 10006) i in fayour-of Dethi Pollution Control Committee or DPCC within 15 days. 

Failure to do so. will attract recovery of the said amount as atrears of land revenue without any further 

reference to the addressee unit. 

M/s Hustle Bar, 
30-B, 2"! Floor , 
Hauz Khas Village, 
Delhi- 110016. 

Copy to: 

1. The SDM (Hauz Khas), Office Complex 
110068. 

2. ‘Master file, CMC-IL 

bie ca 

Best ter tan Vaiatien 

dolar Palluton Cantre 

ie & Sth Floor, ISBT s 3 
Kashmere Gate, Delai-1 10085 

of DM(South), M.B. Road, Saket; New Delhi-

247



By sean) 

DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT 

(GOVT. OF NCT OF DELHD 
“2°36 FLOOR, C-BLOCK, VIKAS BHAWAS-IL UPPER BELA 

ROAD, CIVIL LINES com neta 
(visit us at website > haps nics 

Pile No. DPCC/CMCAUNGT OA No.270/2023/ tie EM Date: o\\ol\ 2024 

Subject: Directions for closure under section 33 (A) of the Water (Prevention and Control of 
Pollution) Act, 1974:and under section 31 (A) of the Air (Prevention and Control of Pollution) 
Act; 1981 as amended till date 

Whereas, Central Pollution Control Board’ is the State-Board fer all the Union. Tetritories to 
exercise powers and perform functions under the Water (Prevention & Control of Pollution) Act, 1974 and 
Air (Prevention & Control of Pol lution) Act; 1981, 

And whereas, Central Pollution Control Board has delegated all its powers and functions under the 
Water (Prevention & Control of Poll lution) Act, 1974 and Air (Prevention & Control. of Pollution) Act, 
1981 in respect of Union Territory of Delhi to: Delhi Pollution Control Committee vide Notification No:. 
5.0, 198 (E) dated 15.03.1991, 

And whereas, the whole Union Territory of Delhi has. been declared as an Air Pollution Control 
area, under sub section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide: 
notification no, GSR.106 (E) dated 20.02.1987, 

And whereas, it is mandatory under u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 that no person without the previous consent of the DPCC shall Establish or take. any steps to establish: 
any industry, Opération of process or any treatment: and disposal system ‘an extension or addition thereto, 

which is likely to discharge sewage of trade effluent into a scam or well or’sewer or on land. 

And whereas, in:pursuance to the Hon'ble NGT order dated 29.08.2023 in 0.A, No. 27072023 in 

the matter “Shrankhla Mittal Vs. Govt. of NCT of Delhi” an inspection of your unit namely M/s Coast Café, 
A unit of Ms Ogaan Retail Pvt Lid, H2 2" Floor, Hauz Khas Village, Delhi-110016 (hereinafter teferred as 
Addressee”) was carried out by 4 joint team. of officials of Revenue department, MCD and DPCC on 

12.10.2023. During the said inspection, unit found. operating without valid Consent to Establish/ Operate 

under Water (Prevention and Control of’ Pol Ihation), Act, 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981 from DPCC apart from installing any. pollution control system. 

And whereas, SCN u/s 33 (A) of the Water (Prevetition and Control of Pollution) Act, 1974 and 

under séction 31 (A) of the:Air (Prevention and Control of Pollution) Act, 1981 as amended till date along 

with SCN for imposition of Ehvitonniental Compensation of Rg, .7,50,000(Rupees Seven Lakh fifty 
thousand only) was issued to you vide letter dated 16.11.2023. 
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And whereas, you, the addressee has failed to submit any reply w.r.t. SCN dated 16.11.2023 within 

the stipulated time period. 

Now therefore; in view of the above, the Competent Authority in DPCC in exerciseof powers 
conferred upon Delhi Pollution Control Committee, 33(A) of Water (Prevention and Control of Pollution) 

Act, 1974 ws 31(A) of Air (Prevention and Control of Pollution) Act, 1981 as amended to date, has 

decided to issue the following directions :- 

1. Thatthe addressée unit shall close your unit with immediate effect. 
2. That the concerned Sub-Divisional Magistrate takes necessary action for the effective closure of ihe 

addressee unit with immediate effect. | . 
3. That the concerned authority in BSES, Rajdhani Power Ltd disconnects the electricity/power supply 

of the addressee unit with immediate effect. 
4. That the concerned authority in DJB disconnects the water supply connection of the addressee unit 

with immediate effect. 

Yow shall also be liable for penal:action under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974. and Air (Prevention & Control of Pollution) Act, 1981 in case on non-compliance of 
the above said directions. — 

This is being issued as per the approval of the Chairman, DPCC. 

hurt 
Incharge MCA 

i? Ly $ ish =f 

Seniet Eavirouments M/s Coast Café, “cfs Pollgtion Contec Come 
A unit of Ms Ogaan Retail Pvt Ltd; deh & Sth Floor, ISBT Be i 
H2 2™ Floor, Hauz Khas Village; iegehamine Gate, DellsisT Mil 

Delhi-110016 

Copy for necessary compliance to: 

I. The SDM (Hauz Khas), Office Complex‘of DM(South), M.B. Road, Saket, New Delhi- 

110068 to ensure the effective closure of the addressee unit with immediate effect and 

‘submit the compliance report within 15 days of issuance of these directions. 

2. The Chief Executive Officer (CEO), BSES Rajdhani Power Ltd., BSES Bhawan, Nehru 

Place, New Delhi-110019 to‘disconnect the power/electricity supply of the addressee unit 

with immediate effect and submit the compliance report within 15 days of issuance of 

these directions. 

3. The Member (Water Supply), Delhi Jal Board, Varunalya Phase-II, Jhatidewalan, New 

Delhi-110055 to disconnect the water supply to the addressee unit with immediate effect 

and submit the compliance report within 15 days of issuance of these directions. 

4, Master File.
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DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT 

(GOVT. OF NCT OF DELHI) 
27 FLOOR, C-BLOCK, VIKAS: BHAWAN-I, UPPER BELA 

ROAD, CIVIL EENES DELHIE-S¢d “ai ( visit us at website: hrtpefdpce dethigovtnic in’ } 
SE | 

Ry ¢ | Lifesty! 3 
4 Ufo 

File No: DPCC/CMC-IUNGT OA No:270/2023/ 14S— (ae Daté:=((o\4 [2024 

Subject; - Imposition of Environmental Compensation. 

Whereas, Central Pollution Control Board is the State Board for all the Union Tertitories to exercise 
powers and perform functions under the Water (Prevention & Control of Pollution) Act; 1974 and: Air 
(Prevention & Control of Pollution) Act, 1981, 

And whereas, Central Pollution Control Board has délevated all its powers and functions under the Water. 
(Prevention & Control of Pollution) Act, 1974-and Air (Prevention & Control of Pollution) Act, 1981 in 

respect of Union Territory of Delhi to Delhi Pollution Control Committee vide Notification No. $,0..198 
(E) dated 15.03,1991, 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control atea, under 

sub section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification No. 
GSR 106.(E) dated 20.02.1987, 

And whereas, it is mandatory under u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 

that ne person without the: previous consent of the DPCC shall Establish or take any’ steps to establish any 
industry, operation or process or any treatment and disposal system:an extension or addition thereto, which 

is likely to discharge sewage or trade effluent intoa stream or well or sewer or on land, 

And whereas, in pursuance to the Hon’ble NGT order dated 29.08. 2023 in 0.A. No. 270/2023 in the matter 

“Shrankhla Mittal Vs. Govt. of NCT of Delhi” an inspection of your unit namely M/s Coast Café, A: unit of 

Ms: Ogaan Retail Pvt Ltd, H2 2 Floor, Hauz Khas Village, Delhi-110016 (hereinafter referred as 

“Addressee”) was carried out by a joint team of officials of Revenue department, MCD and DPCC on 

12.10.2023. During the said inspection, unit found operating without valid Consent to Establish’ Operate 
under Water (Prevention and Control of Pollution), Act, 1974 and the Air (Prevention and Control of ; 

Pollution). Act, 1981 from DPCC apart from installing any pollution control system, thereby causing 

damage'to the environment. 

And whereas, SCN proposing Environmental Compensation of Rs, 7,50, 000 (Rupees Seven Lakh ‘fifty 

thousand only) was issued t6 you vide letter dated 16.11.2023. The addressee has failed to submit any: reply: 

Watts said SCN dated 16.11.2023 within the stipulated time period. 
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G) 
Now, therefore the addressee is hereby ditected to deposit-an amount of Rs.7,50.000/- (Rupees Seven Lakh 
Fifty Thousand Only) as Environmental Compensation (EC) as per the “Polluter Pays” principle. The said 

amount be deposited in the form of Banker’s Cheque/ Demand Draft or through RTGS/ online system in 

Account No, 40071442347 (IFSC Code : SBIN0005715) (Branch : State Bank of India, Kashmere Gate, 

Delhi — 110006) in favour of Delhi Pollution Control Committee or DPCC within 15 days. Failure to do so 

will attract recovery of the said amount as arreats of land revenue without any further reference to the 

addressee unit, k 
LL 

Incharge, CMC-I 

ik Bo Be lati Maly 

Sonor Enyjeoniental Brognoes 
ielhs Dallation Conta} Careriiiis 

M/s Coast Café, 4; & Sth Floor, SBT Hiiidinn: 
A unit of M/s Ogaan Retail Pvt Ltd, Kashinere Gate, Delhi- [10008 
H2 2 Floor, Hauz Khas Village, 
Delhi-110016 

Copy to: 

. The SDM (Hauz Khas), Office Complex of DM(South); M.B. Road, Saket; New Delhi- 
110068. 

2. Master file, CMC-II
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DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT 

(GOVT, OF NCT OF DELHI) 
2° FLOOR, C-BLOCK, VIKAS BHAWAN-H, UPPER BELA 

ROAD, CIVIL LINES DELHES4 So, LiFE ‘eid jan tweb J Lifestyle for er ( visit us at website: ee ae 

File No.DPCC/CMC-II/NGT OA No.270/2023/ |A9— \82 Datero|] 042224 

Subject: Directions for closure under section 33 {A) of the Water (Prevention and Control of 
Pollution) Act, 1974 and under section 31 (A) of the Air (Prevention’‘and Control of Pollution) 
Act, 1981 as amended till date 

Whereas, Central Pollution Control Board is the State Board for-all the Union ‘Territories to 
exercise powers and perform functions under the Water (Prevention & Control of Pollution) Act, 1974 and 
Air (Prevention & Control of Pollution) Act, 1981, 

And whereas, Central Pollution Control Board has delegated all its powers and functions rn the 
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 
1981 in respect of Union. Territory of Delhi to Delhi Pollution Control Committee vide; Notification No. 
$.0;. 198: (ers) dated 15.03:1991, 

And. whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control 
area, under sub section. () of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide 
notification:no, GSR 106 (E) dated. 20. 02,1987, 

And whereas, itis mandatory under u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974 that no person without the previous consent of the DPCC shall Establish or take’any steps to establish 

any’ industry operation oF process or any: treatment and disposal system an extension or addition’ thereto, 
which is likely to discharge sewage or trade effluent into-a stream or well or sewer or on land. 

And whereas, in pursuance tothe Hon’ble NGT order dated 29.08.2023. in O.A, No.270/2023 in 
the matter “Shrankhla Mittal Vs, Govt: of NCT of Delhi” an inspection of your unit namely M/s Coast Café, 
A unit of Ms Ogaan Retail Pvt Ltd, H2 3" Floor, Hauz Khas Village, Delhi-110016 (hereinafter referred as 
*Addressee”) was carried out by a joint team of officials of Revenue department, MCD and DPCC on 

12.10.2023. During the said inspection, unit found opérating without valid’Congent to Establish Operate 
under Water (Prevention and Control, of Pollution) Act, 1974 and the Air (Prévention and Conwol of 

Pollution) Act, 1981: from peec apart from installing any: pollution control system. 

And whereas, SCN u/s 33 (A) of the Water (Prévention and Control of Pollution) Act, 1974 and. 

under section’ 31 (A) oft the Air (Prevention’and Control of Pollution) Act, 1981 as amended till date along 

with SCN for imposition of Environmental Compensation of Rs. 7, 50. 000(Rupees: Seven Lakh fifly 

thousand only) was issued to you vide letter dated 16.11.2023. 
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(8) 

And whereas, you, the addressee has failed to submit any reply wart. SCN dated 16:11 2023 within 

the stipulated time period. 

Now therefore, in view of the above, the Competent Authority in DPCC in exercise of powers 

conferred upon Delhi Pollution Control Committee, 33(A) of Water (Prevention and Control of Pollution) 

Act, 1974 ws 31(A) of Air (Prevention and Control of Pollution) Act, 1981 as amended to date, has 

decided to issue the following directions ‘= 

1. That the addressee unit shall close your unit with immediate effect, 
2. That the concerned Sub-Divisional Magistrate takes necessary action for the effective closure of the 

addressee unit with immediate effect. 
3. That the concerned authority in BSES, Rajdhani Power Ltd disconnects the electricity/power supply 

of the addressee unit with immediate effect. 
4. That the concerned authority in DIB disconnects the water supply connection of the addressee unit 

with immediate effect. 

‘You shall also be liable for penal action under'the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 in:case on non-compliance of 

the above'said directions, 
This is being issued as per the approval of the Chairman, DPCC. 

M/s Coast Café, 
A unit of M/s Ogaan Retail Pyt Ltd, th fe 

H2 34 Floor, Hauz Khas Village, 
enema Cats, let 

Delhi-110016. 

Copy for necessary compliance to: 

1. The SDM (Hauz Khas), Office Complex: of DM(South). M.B. Read, Saket, New Delhi- 

110068 to ensure the effective Closure of the addressee unit with immediate effect and submit 

the compliance report within. 15 days of issuance of these directions. 

2.. The Chief Executive Officer (CEO), BSES Rajdhani Power Ltd., BSES Bhawan: Nehru Place; 

New Delhi-110019 to disconnect the power/electricity supply of the addressee unit with 

immediate effect and submit the compliance report within 15 days of issuance of these 

directions. 

3. The Member (Water Supply), Delhi Jal Board, Varunalya Phase-II, Jhandewalan, New Delhi- 

110055 to disconnect the water supply to the addressee unit with immediate effect-and submit 

the compliance report within 15 days of issuance of these directions. 

4. Master File. 

By Speed Post 

253



s DELHI POLLUTION CONTROL COMMITTEE 

DEPARTM ENT OF ENV RONMENT 
(GOVT. OF NCT OF DELHD 

2 FLOOR, C-BLOCK, VIKAS BHAWAN-IL, UPPER BELA 
ROAD, CIVIL LINES DELBESS 

. { visitas at website : htip:/ 

oxo eoreere en ener 

j | ites to for 
Environment 

File No.DPCC/CMC-IVNGT OA No.270/2023/ (S2~ 18S Daterot fo4| 2024 

Subject: - Imposition of Environmental Compensation. 

Whereas, Central Pollution Control Board is the State Board for-all the Union Territories to exercise 
powers and perform functions under the Water (Prevention & Control of Pollution) Act, 1974 and Air 
(Prevention & Control of Pollution) Act, 1981, 

And whereas, Central Pollution Control Board has delegated all its powers and fimetions under the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention.& Control of Pollution) Act, 1981 in. 

respect of Union Territory of Delhi to Delhi Pollution Control Committee vide Notification No. $.0. 198: 

(E) dated 15.03.1991, 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, under 

sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification No. 

GSR 106 (E) dated 20.02.1987. 

And whereas, itis mandatory under u/s 25/26 of the Water (Prevention .& Control of-Pollution) Act, 1974 
that no person without thé previous consent of the DPCC shall Establish or take any steps to establish any 
industry, operation or protess or any treatment aid disposal system an extension or addition thereto, which 

is likely to discharge sewage or trade effluent into a stream or well or sewer or on land. 

And whereas, in pursuance to the Hon'ble NGT Order dated 29.08.2023 in O.A. No.270/2023 in the matter 

“Shrankhla Mittal Vs. Govt. of NCT of Delhran: inspection of your unit namely M/s Coast, Café, A unit of 

Ms Ogaan Retail Pvt Ltd, HZ 33 Floor, Hauz Khas: Village, Delhi-110016. (hereinafter referred as: 

Addressee”) was’ carried out bya joint team of officials of Revenue department, MCD and DPCC on 

12.10.2023. During the said inspection, unit found operating without valid Consent to Establish/ Operate. 

under Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981 from DPCC apart from installing any pollution control ‘system, thereby causing 

damage tothe environment. 

And whereas, SCN proposing Environmental Compensation of Rs. 7.50,000 (Rupees Seven Lakh fifty 

thousand only} was issued to you vide lever dated 16.11.2023. The addressee has. failed to submit any reply 

wattvsaid SCN dated 16,11. 2023. within the stipulated time period. 

Now, therefore the dddressée'is hereby directed to deposit an’amount of Rs.7,50,000/- (Rupees Seven Lakh 

Fifty Thousand Only) as Environmental Compensation (EC) as-per'the* ‘Polluter Pays” principle. The said 
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amount be deposited in the form of Banker” s Cheque/ Demand Draft or through RTGS/ online system ‘in 

Account No. 40071442347 (IFSC Code : SBIN0005715) (Branch + State Bank of India, Kashmere Gate, 

Delhi — 110006) in favour of Delhi Pollution Control Committee or DPCC within 15 days. Failure’to do so 

will attract recovery of the said aniount as arrears of land revenue without any further reference tothe 

addressee unit. 
_ 

5144 

_Incharge, €MC-I 
uh ES, eZ) gue 

Senior Kovtnsennli ib 

telhi Pailution Ceatiol — 

Mis Ce ! 
dip & Sth Fleer, 18 e 

M/s Coast Café, 
ib 8 ih ee, IBS 

A unit of M/s Ogaan Retail Pvt Ltd, 
H2 3™ Floor, Hauz Khas Village, 
Delhi-110016 

Copy to: 

1.. The SDM (Hauz Khas}, Office Complex of DM(South), M.B. Road, Saket, New Delhi- 
110068. 

2.. Master file, CMC-II
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